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1., 25.5.2000. 

'1 / Shri 	1.P. Dixit, the counsel for the applicant. 

I Upon hearing, the counsel for the applicant and 
•'. 

on perusal of the record, we direct that show case 

noticis to the respondent No. 2 be i8sued as to why 

contdmpt proceedings be not initiated against him. 

Reply 	ay be filed within six weeks. Requisites may be 

filed within onaweak. List it on 14.7.2000 for 

V 	•.. .. hearing 	on contempt. 

-,- /CBS/ . 	(L.R.K. PRASAD) 	 . 	 . 	(s.. NARAVAN) 

BER 	(A) 	 • 	. 	VIC-CHAIRN 

2/14.7.2000 	Sh'. M.P,Dlxit, counsel for the applicant. 

Sh. P.K.Verma, counsel for the respondent. 

S 	 h. Dixit states that the respondent 

• should be directed for their personal appearance &U they 
HHT) have not filed show cause inspite of service 	of notices 

to them. Sh. Vertha states that though he has not received 

' 	0 c power in the CCPA on behalf of respondent but: it is 1ng 

in his knowledge that a writ petition has been filed 

against the order'dated 13.9.99passed in OA 	awe  
non compliance of which hay.1p been complaint in the CCP 

Sh. Verma further submitted that there is a decisioriof 1 
rtiI Hon'ble Supreme Court according to which 	order 

tS . 	 i'. 
challenged before the higher forum 	the CCPA which is 
in the nature of execution proceeding xxd should not 

1)J . 
proceed. 	In view of the aforesaid submission of Sh. 
Verma 	list it for hearing on 31.7.2000. 	In the mear4A  
,time the r ëspondent may file show cause • Sh. Verma is 

requested to make available the aforesaid decision refe- 

rred to by him, on the aforesaid point. 	List it for 
hearng on 31.7.2000 

/ 
AKJ 	(L. 	GLIANA) 	

S 

/ 
. MEMBER(J) 	. MEMBER(A) . 	. 



3/31.7.2000 
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cc 2A9 0/2 000 	
'(• 

Shrj M.P.Dixjt, counsel for tle app1icant,.' 

	

The learned conaeel for the respondents 	I 
hti P. K. Verma states that there is ruling of the 

Hon'blo Supreme Court )  as reported in 1995 5CC 

(Supplementary Vol.4) page 465, according to which 

if a writ pet itión is filed against the orde n6i of this 

Tribunal, the contempt proceeding shouidL.be  al)owed to 

proceed. He, has Uot filed 'show-cause reply as directed 
vide order dated 14.7.2060. The writ pet it ion number 
is also not br ht on the record. The learned counsel 
for the respo erits is dir ectçd oi.ie shoW'.cauSe. 
reply positive y 	the next date taking the af or esid 
stand in the 	 reply. List it fcr heari ng 
on 1.9.2000. 

.( L.Hmingliana 	 ( Lakshman Jha 
Member (A) 	 Member (J) 

Shrj G. Bose, counsel for the respondents. 

Shri Jj.Iarn, for Shri M.P.Dixit, 

counsel for the applicant6  prys for and 
is al].owed time. List it for hearing on 

f ( '. Hringliana ) 	 ( La kshrnaa Jha ) 
Member' (A) 	 Member (J) 

1 

2.9 .2 000 	Sriri M P Dixit, counsel for applicant 

Shri. P.K.Verma, counsel for respondents 

Show cause not filed,' This case 

relates to family pension. The learned 

counsel fori respondents, Shri P.K.Verma, 

states that a writ' pekkk Petiti6n has 

been filed against the order, out of which 

the CC.PA  arises. It appears £ ram the order 

dated 14.7.2000 tha.Shri Verma was requli/ed (' 

to file a decision of the Hon 1ble Supremi Court 
according to which, if the order is chaleriged 

before the higher Court the CCPA,Which/iS 
in the nature of' e xec ut jon proceed in1 should 



/ 	I 	 CCPA9O/2OOO 

not proceed. The rfrence of the ruling is ot 

made available. The stay order is also not 

2. 

 

. , In view of',the af oresajd £ ac. ts and 

circumst.tices, the learne3 counsel for the resQndeis 

* 	
5- 
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8/10.11.2000 ; Shri M.P.Dixit, counsel fbr the applicant. 

one for the respondents. 
Let it be listed on 24.11.2000 for 

hearing on contempt. 

skj 	 (S.Nayan)/V.C. 

9/24.2.1.2000 : For want of DB, the hearing on contempt is 

skj 

1 0/]12. 12, 2000 

M. 

adjourned to 12.12.2000. 

.K.Prasd/M (A) 

For want of time, let it be listed for 

hearing on 10,1,2001, 

( L. R. iç Pras a)7TT 	( S. ar ayan )/V. C. 

ii.f 10.1.2001. 

/08Sf 

11 
1.2.2001 

C4 

Shri 11.P. Dixit, the counsel for applicant. 

Shri P.K. Verma, the counsel for respondentE 

Three weeks further time by way of last 

cnance is allowed. On the request , list it on 

1.2.2001 for hearing on contempt. 

(L.R.K. PRASD)/i(A) 	 (S. NMR.WAN)/V.C. 

Shri M..Dixit..COunsel for the applicant. 

None appears for the 	respondents. upon 
hearing the counsel for the applicant and on 
perusal of record, it is directed that rule of 
contempt be issued against respondent no.2 returnable 
within 8 weeks. List it on 26.3.2001 for hearing 
on CCPA. 

(L.R.K. Pr aSad,.- 	 S.NaraYan) 
V.c. 

0' 
k\A 

1-> 



XPA No.90/2000 
- 	(0.A.No.548/96) 

I 

12/26.03.2 001  : Shri M.P.Dixit, counsel for the applicant. 

'None 'for the respondents, 

t 
ae have taken note of the fact'that in 

terms of the o.der dt. 1.2.2001, ztices Were:issued 
veq recently i.e., on 19th March, 2001 and possibly 

it has not been s e rv e1 upon the, respondents. 

in the circumstance, we direct that this 

time notices be issued for appearance of respondent 

no..2 in person in the Curt so as to proceed against 

him underContempt with.framing ofchEzge. 

Put-up again on 19.04.2.0.01 for hearing. 

skj 
	

(S.Narayan /V.C. 

1'3./ 19.4.2001. 

Shri M.P. Dixit, the counsel for the applicant. 

Shri P.K. Verma, the counsel for the respondents. 

Shri U.N. flanjhi, the DRM, Sonepur is presnt- 

- in person , and has riled show cuse reply. In the light / 

...of. the submissions made by the counsel for the parties, 

the matter is adjourned to 20.5.2001 for hearing on contemPt.4\ 

The personal appearance of the respondents is dispensed with 

until further order. 

CBS! 	(L.R.K.PRAS A) 	 (s. NAYAN)/V.C. 

14/21 .5 .2 001 	Shri M.P.Dixit, counsel for applicant 

Shri P.K. Verma, counsel for respondents 

Shri Dixit States that at the last 
/1 

te gf hearing 'on 19 .4.2001 assurance waS 

given on behalf of the respondents in the presence 

of Shri U.N.Manjhi, DRM, Sonepur, that the order 

of this 'Tribunal dated 15 .9.99 in O..-448/96 

was going to be imp1eented wlthir4 six weeks. 

2. 	Shri P.K.Verma produces the citation 



abolf 

J 

P 

995 Supp (•) SuPreme Court Cases 465 in X'iodern Food 
Industries (Indj8) Ltd • VS. SaChjdanand ]ss and Another 
decided by the Hon'ble Supreme Court on 21.9 .92 directing 
that all further Proceedings in  the contempt 

'vi tk WL 
Proceedingsbe stayed and that it would be appropria te 
for the High Court to take up and dispose of the 

application for stay Without referee to the develoenta 

in the interregnum. The learned cout el states that the 

prayer for Stay of the áperation, of the order of the 

Tribunal in the writ petition filed ,by the Respondents'  in 
the High Court is pending disposal. 

As requested by Shri Dixit, list the CCPA before 1)8 of 
the Court N0.1 on 25 .5 .200 	hearing. 

— d s .  

3/ 

( r4. Mmi nlan4J" 
Me4ber(A) 

15./ 25.5.2001. Shri M.P. Dixit,.cbuflseJ for applicant. 

Shri P.K.Verma, áounsel for respondents. 
On the basis of oral submissions made by the counsel 

for the parties, we get an impression that the order dated 
15.9.99 passed in Oil 548/96 by this tribunal is likely to 
be complied with within ashort span of time. That being the 

position, we defer the hearing, awaiting compliance of the 

order within three months from the date hereof. The time 

schedule as such should be strictly adhard to. List it on 
23.8.2001 for hearing. 

2. 	
Let aplainc;opâf the order be giVen' to the learned 

counsel for the parties. 

(L.R.K. 	
(s. N?ilYf%N)/V.C. 

- 	.• 



P9 0/2 COo 

16/23,8.20C1 . 	Shri M,P,Dixjt, counsel fr the ap1icant, 

hr i . K. verma, c ou n$e 1 for  the respondents. 

On the request made by Shri Vermaa, list 
it for hearing on 3.10.2001 as a last charge, 

13 	 ( L,ha/M(J) 

17/3.10.2001 
V 
 Shri M.P. Ditit, learned counsel for applicant 

SKS 

Shri P.K.Verma, learned counsel for respondents 

V 	 Shrj. Verma states.that the writ petition 

against the, order of this Tribunaj dated 15 .9.99 

passed in C.548/96 is pending before the Hon'ble 

High Court and, therefore, he prays for time for ,  

seeking instructions in the matter. The learned 
V 	 - counsel for the applicant Z*zzxta refers 

to order dated 25 .5 .01 • From the order dated 

25.5 .01 it appears that the Respondents...authorjtes 
V 

we_jn impressioij to comply with the order of 

this Tribunal dated 15.9.99, and accordingly, they were 
vIvkL.__ given three months' tine ta-4 1ueE.Ea.ntng to 

aerdVto 1. 

comply 	with the order. 

2 • 	In view of the aforesaid order, the 
learned counsel for the respondents is directed 

bring kka stay order ese&i.by the Hon able High 

Court by the next date, failing whlch,to comply 

with the order as a ured. List it on 28.11.01 

for hearing the-C*A. 
V 	'[it a copy of this order be supplied 

to the respondents' counsel, 	
V 

N/f 	 . 
( M.P.$in " 'IA- 	( tekshman Jha /M(J 



CCPA - 90/2000 

V(L

18./8.11.2001. Both sidesare present. Show cause 

already been filed. List it on 18.1.2002 for hearing. 

	

.iMINGLI/CBS/ 	- 	AN1)/M(A) 	- 	•. 	(L. JHA)/P1(J) 

- 	I 	 . 

	

19/18.1.2002 	For want of time, list it for heEring 

on 20.22(2. ' 

M8. 	 ( B.N.ingh Ne].am )/V.c. 

2.0 

.20.2.02 	. ••. 	H 

	

- 	 Cm 	on the requcst made by.  the counsel for the 

ap1cant, list it on 19.3.2002 for hearing. 

	

FT 	 . 	

0 	 00 	 o 0 

j 

hyama. 	. 	. - L.R.K.iPraSad) 

(J) 	 . 	- 	MT) 

	

21/19. 3.•24002 	DB not available.  as Mrs. ahyama. Degra, 

ernr (J) is g .i*g0 te Ranchi to atte nd dr Cult 

Be nch by RoI f 1it. List it for hear jng on 

18.4.2002. 

	

M. 	 ( 



CCPd 90/2000 

-' 	 c- 

22./ 18'..200. Heardlaahdcbunsel Ibr the parties. While 

Shri M.P. Dixit counsel for the app1icant states that the 

order of this Tribunal passed in OA 548/96 on 15.9.99 

has not yet been complied with, Shri P.K. Verma, the 

counsel for the alleged contemner has informed this 

Tribunal that necessary steps have been taken to comply 

with the order, and certain payments have also been made 

to the applicant in terms of the order of this Tribunal. 

However, no break—up has been given. To appreciato the 

case better, the respondents *,exi shall give break up 

of the payments made item—wise along with interest 

calculated on them in terms of the order of this Tribunal 

for payment  of 15 per cent interest on pensionary dues 

as admissible under the law. The calculation chart along 

with steps taken to implement the order be submitted 

by the respondents on the next date. List it on 26.6.2002 

for hearing. 

2. 	 Let a plain copy of this order be made over 

to the learned counsel for the respondents. 

(L.R.!<. PRIsD)/M(A) 

23./ 26.5.2002. The learned counsel for the applicant is present. 

1 /cas/ 	(L.R. 	PRA5AD)/(A) 	 (B.N P  SINCHEEL)/V. . 

Shri P.K. Verma, the learned counsel for the alleged 	\. 

contemner is not present. He is directed to submit relevant 

inf'ormations in terms of the order dated 18.4.2002. Since 
the respondents'  counsel is not present today, let this matter 
be listed on 7.8.2002 for hearing. The name of Shri G. Bose 

be deleted from the cause list as he 	is not the counsel 
in the instant case. 

/GB Sf 
	

(SHY 

CA4 

1' 



24/7.8.2002 	 Bth Si4es are preseit. Let it be 1j.steg 

fr hearing on 14. 8.2002. with sons it. 

(&hyemi 	)/Z4(J) 	(Sarweshwar ma 



XON  

CCPA- 90LO00_ 

25/14.08.2002 	Shri M.P. J)ixit, counsel for the applicant. 

bhrj. P.K.  Verma, counsel for the respondents, 

This CCPA  has been filed by the 

applicant for alleged non-compliance of the orders of 

this Tribunal passed in OA_  548/96 on 15.09.1999. The 

relevant portion, of the order is reproduced bel:- 

In vieii of the above circstances, this 

O.A. is disposed of with the directi•n on 

the respondents to settle and pay the 

pensionary dues of the applicant as may 

be admission in ac•rdance with law along 

with an interest .f 15 per cent on the 

amount so due within a period .f six 

months from the date of ,receipt of a c.py 

of this order. The interest shall be 

payable from the due date of payment as 

II 	
per law. with the above direction, this 

OA is disposed ot with no order as to 

costs.  
ii 	2. 	Show cause/uppXementary show cause reply have 

been filed on behalf of alleged contemner. While drawing 
our  attention to para-4 of the supplementary show cause 

reply bhri P.kc. 'Ferma, learned counsel for the respondents 

stated that ti'e due payment as admissible under law have 
already been paid to the applicant. The dttails are 

given in para-4 .f the suoplementary show cause reply. 
As such there has been full compliance of the .r- ers of 

this Tribunal referred to above. 

- 3. 	While admittigg that the applicant has received 

certain payments which are mentioned in para-4 of the 

supplementary show cause reply, the learned counsel for 
the applicant Shri M.P. Dixit stated that the applicant 

has not yet received the family pension even though she 
,. receiviq4PP0 • The family pension is required tobe 

paid to herd through the Pest Office and it is just 

H 	
possible that the matter is still pending with Directsr, 

Accounts , Postal at Patria. In view of the fact that 

she is an old lady, directions may be given to the 

respondents to ensure that actual family pension payment 

is made to the applicant, within a sh.rtest possible 

time. He also stated that the ap-licant is entitled 

for interest on the arrears of family pension which has 

been saicti.ned to her from 1982. While agreeing that 



expeditious aqti.n shall be taken for actual payment of the 

family pension to the apolicant, Shri P.K.  Verma, learned 

counsel for the respondents stated that in view of the 
peculiar circumstances of the case, she is not entitled for 

payment of interest in the arrears of family pension. 

3 	We have considered the entire matter in the lj!ht of 

submission made in behalf of the parttes and pernsed the 

materials in rec.rd. We thd that the order of this Tribunal 
VA 

passed in OA- 548/1996 have been substantially cimp1iey 

the respondents. However, a dispute has been raised reardiflg 

payment of interest to the applicant in the arrears of family 

pension. TJe di not fL rid that there was any deliberate attempt 

on the part if the respondents to violate the orders of the 

Tribunal.. 

In view of the above positiin, this CCPA is dropped and 

nitices are .dischar!ed but with the directi.ofl ui,on the 

respondents concerned to ensure that actual payment of family 

pension is made to the ap'ilicaflt within shortest possible time 

preférrably within a month. The applicant shall extend xx 

co-operation in this regard. At the same time, the applicant 

is !iven liberty to fi le a representation before the 

concerted authority with regard to her claim for interest on 
arrears on family pension alon!with supporting d.cuxneflts 

including the order of the Tribunal. This may be filed within 

a month. If so filed, the concerned respondentd shall consider 

the same and pass necessary speaking order in accordance with 

law within a period of two mnths from the date of receipt 

The COPA stands disposed of *txx 
- - -- - J_ 	I I  

in terms of above directions. 

(SHYAMA t) 
MMR(J) 

( L.R.K. PRASAD 
MMBE R (A) 

 


